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t[THE MINISTER OF STATE IN THE 
MINISTRY OF IRRIGATION (SHRI Z. R. 
ANSARI): (a) The increase in the utilisation 
of created irrigation potential for the four 
years 1976—80 was as under  : — 

(Million/hectares) 

 

1 (a) the acreage of land declared surplus under 
various Land Ceiling Acts and distributed 
amongst landless labourers by the Centre and 
by vari IUS State Governments during the 
period from 1st January. 1980 till 30th Octo-
ber, 1980; and 

(b) whether any guidelines have been 
issued by Government for speedy im-
plementation of land reforms, actual delivery 
of possession and preparing record of rights 
in favour of these allottees? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (SHRI 
BALESHWAR RAM); (a) No land is 
distributed by the Union Government. 
According to reports available with the Union 
Government a net area of 36,025 acres was 
declared surplus after 1-1-1980 under the 
revised Ceiling Laws. The State/Union 
Territory-wise distribution of ceiling surplus 
land is given in the attached statement. 

(b) State legislations on land ceiling are 
generally in conformity with the National 
Guidelines formulated in 1972. The State 
Governments have been requested to initiate 
positive steps to accelerate the pace of 
implementation, ensure quicker distribution of 
surplus land to the landless and to protect the 
interests of the allottees. The States were also 
called upon to take steps to ensure that the 
names of the new allottees of surplus land 
were invariably recorded immediately in the 
revenue records. 

t  n  'Wnjglish translation. 
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